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ORAL ORDER
(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))
This CP has been filed by the applicants in OA 1312/2014
alleging wilful disobedience by the respondents of the order of this
Tribunal dt. 13.01.2017.
2. When the matter is taken up for hearing, Mr. M. Kishore Kumar
appears for the respondents. Both sides submit in unison that the order

of this Tribunal had been complied with and the CP is infructuous.

3. In view of the above, CP is dismissed as infructuous.
(P. Madhavan) (R.Ramanujam)
Member(J) Member(A)
24.07.2018
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